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(b) The present installed capacity
as on 31-3-1993 in Arunachal] Pra-
desh is 35 MW.

(c) and (d) Amongst the reasons
for not tapping the power resources
of Arunachal ©Pradesh to the full
capacity are limited local demand
of electricity, funds constrants en-
vironmental and legistic problems
etc.  Presently two hydro-electrid
projects with an installed capacity
of 411 MW are under execution in
the S:ate. In addition, Kameng HEF
(4x150 MW) is proposed to be exe-
cuted under private sector.

Protection of Interesi of DESU Scaff
After Privatisation

%289, SHRI SHIVAJIRAO GIRI-
DHAR PATIL: Will the Minister of
POWER be pleased to state:

(a) whether Gavernment have de-
cided to hand over the mamagement
of distribution system of Delhi Elec-
tric Supply Undertaking to the pri-
Vvite Sector;

(b) if su, wha; basic criteria are
being adopted to assess the liabili-
ties and assets of the undertaking;
and

(c) whether the manpower en-
gaged in  distribution system of
DESU will also be taken intp confi-

dences Negarding contindance of
their jobs?
THE MINISTER OF POWER

(SHRI N. K. P. SALVE); (a) to
(c) I+ has besn decided to privatise
electricity distribution in Delhi (ex-
cluding NDMC and Cantonment
areas) According (o the presen:
plans only the management is
sought to be entrusted to private
party for Distribusion. Transfer of
assets and  limbilities is not being
contemplated =s at present.  Delhi
Administration has already Tbeen
advised to imvite competitive hbids
from private parties for taking over
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electricity distribution in Delhi.
The parameters to be adopted for in-
viting the offers would inter alia
include absorption of existing staff
engaged in distribution system to
avoid any forcible retrenchment
The interest of the existing DESU
staff would be apprapriately safe:
guarded while taking any decision
about their  trosfer to the
private  management. Any  spe-
cifie grievance of the staff in this
regard would be given due consi-
deration.

Adoption of code of Conduce
Eradication of Child Labour

for

*290. SHRI RAJUBHAI A PAR
MAR:
SHRIMATI VEENA
VERMA.:

Will the Minister of
be pleased to state:

TEXTILES

(a) whether the Carper Export
Promotion Council in its endeavour
to eradicated child labour from Car-
pe¢ Industry have adopted code of
¢onduct for member exporters.

(b) if so, the details thereof; and

(c) the number of chilg labourers
freed from Carpet Industry opr are
likely to be freed therby including
the number of bonded child labou-
rers engaged in the Imdustry?

THE MINISTER OF STATE OF

THE MINISTRY OF TEXTILES
(BHRI G. VENKAT SWAMY):
(a) Yes Sir.

(b) A Statement is attached. (See
below) .

(¢) No detailed censug of the Car-
pet Industry is presently availabie.
However the Development Commis-
sioner, Handicrafts had got
s sample suryvey conducted through
the National Council of Applied
Economic Research in the Bhadohi,
Mirzapur area of eastern U.P. in
which belt the incidence af child
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labour is, primarily reported, This Since the code of conduct is =

indicates an estimated incidence of voluntary measure aodpted by the
8 per cent of childrén in the total CEPC, and the Council has recently
workfoice oug of which 3.6 per injtiared measures for its implemen-
cent comprises children engaged in tation, it is not possible presently
violarion of the provisiong of the to state the number of Child Labo-
Child Labour (Probibition and Re- urers likely ro be freed as a result
gulation Act) 1986, of adherence to it.
Statement

Code of conduct for the members of carpet export promotion council for eradication of chitd
Labour in the carpet indusiry.

1. Title: These Rules shall te called *CODE OF CONDUCT FOR THE
MEMBERS ON THE USE OF CHILD LABOUR”,

2. Applicability:? - These Rules on its adoption will become statutory for all the
members of this Councial irrespective of Region.

3. Date of Application’: These Rules will become effective from the date of adoption by
General Body of Carpet Export Promotion Council.

4. In these Rules unless there-be something in the subject or contextincomsistent therewith:

“Council” meang the Council ral- ‘“Month"” meang the calender
led  “Carper Expor{ Promotioa month.
Council”.
“Office™ means the Working
“Member” means members of Office of the Council for the time
the Counci] for the time being. being.
“Chairman” means the Chairman “Secretary” means the Secretary
of the Council for the time being, of the Council for the time being

=14 includes any person acting as
such or appointed to perform ths
duties of the Secretary (empo-
rarily.

“Commit’ee” means the Commit-
tee of Administration of the Coun-
cil for the time being constituted.
under the Articles of Associarion

of the Council. “Gave " Uni
yovernment” means the nion

0« State Governmment ag the cass

“Annual General Meeting” means
may be.

a general meeting of the members
nf the Council held in accordance
with the Articles of Association of
tha Council or adjourned meeting
thereof

“Year” meang financial year from
Anvil 1s¢ to March 31sg.

CODE OF CONDUCT
“General Body Meeting” or “Ex:

:‘.ra-Ordinary Genera]l Body Mee(- 1. It will ba the responsibility of
ing” means a General Body Meet- all the Members to ensura ‘that
ing of the memberg of the Coumncil neither he nor the Ibom owner on
duly called end cbnstituted ag per which  his/her carpefs  being
A:I‘tides of Assoclation of the Coun- woven, employ children below (he
ci! and any adjourned meeting age of 14 years in accordance with

thereof. the provisions contained in the
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Child Labour (Prohibition & Regu-

lation) Act, 1986, However, exem-
tion if permissible under the Law,
will apply.

2, It will be the responsibility of
each member to ensure stricy com-
pliance of the Code of Conduct,

3. A committee consisting of
Trade Representatives ang NGOs
as formed jointly by the Trade
and Bandhua Mukti Morchy shall
monitor the provisions of thig Cods
.of Conduct and report of violation,
it any, to the Carpet Export Pro-
motion Council,

4. The members will be autho-
rised to use specialy designed label
on their carpets depicting that they
are being manufactured without
uSe or child labour.

5. In case of violation of the Codg
of Conduct, 3 Show Cause Notice
will be issued to member by giving
him/her an opportunity to ewplain
the circumsances under which the
violation has been made.

6. The explanation so received
will be placed before the Commit-
tee 5o as (b decide the action to be
taken for tha; violation.

7. In case a member is found
guilty of viclating any of the terms
bf Code of Conduct more than two
occasions, the Secretary will be
authorised to de-register the mem-~
ber without any further Notice to
the concerned wember, who will
place such decision before the
Committee in its mext meeting.

Suggestion made by eXxporf promotion
counci] for handjcrafts

251, SHRI KRISHNA KUMAR
BIRLA: Will the Minister of TEX-
TILES. be pleased to state:

(a) whether
Councll  for

Promoation
(EPCH)

Export
"Handicrafts

have pleeded to exempt the foreign b
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eXxchange earned by the buying agen-
Cles engaged in edport promotion;

(b) if so, whar are the views of

Government and the reaction there-
to;

(¢) whether Govermmenh¢ atfe coli-
sldering to grant special incentives
for buying agencies for their effort
in export promotion; and

(d) if so, the details therebf?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI G. VENKAT SWAMY): (a)
Yes, Sir.

(b) The foreign exuchange earn-
ihgs of buying agents cahnot be con-
sidered at par with that of the com-
modity exporters. The eXemption
available to the commodity exporters
is to compensate them for lower pro-
fitability in the imternational (rade
unlike the buying agents who operate
cn fairly high profitability. There-
fore there is no justification for ex-
empting the foreign exchange earn-
ings of buying agents at a substantial
fiscal cost.

(¢) No other proposal for grant of
special incentives for buying agencies
Las been received or is pending he-
fore the Government.

(d) Dves not arise.
Reconstitution of RBI

299, SHRI MOHINDER SINGH
LATHER:
SHRI “ATYA PRAKASH
MALATIYA:

Will the Minister of FNIANCE be
bleased to state-

(a) whether the RBI has been re-
vonstituted ag per guidelines set for
th2 purpose;

(b) if so, when it was reconstitu-
ted last and what are the names of
the members of the so reconstituted
Board;



